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West Bengal Act XXXIX of 1974l 

THE WEST BENGAL COMPREHENSIVE AREA 
DEVELOPMENT ACT, 1974. 

AMENDED . . . . Wcst Bcn. Act VII of 1980. 

At1 ACI lo provicle for del~elol~~t~e~~r of rhe Slatc of Wesr B e r ~ ~ a l  fllrorrgh 

area-based rleveloptrrc~x~t progrrrrrlwe lvitlr n v i ~ v v  to irrcrea.rixy 

a g r i c w l ~ ~ r r a l  arld nlli~pd prorl~rcrio~l a ~ i d  er~srlrirlg ttmrhn~urr betle/it.~ 

of arc11 prodtrcliotr ro fllr cir 1livnror.s. 

WHEREAS i l  is expedient i n  [he public jnrcres~ to provide for 

development orhc Stale of West Bengal tIlrough area-based development 

programme with a view lo increasing agricultural and allied production 

and ensuring m~ximurn benefits of such produclion 10 the cultiva~ors and 

thereby to givc effcct lo the policy of the Srare towards securing h e  

principles spccificd in clause (b) and clausc (c) of nnicle 39 of the 

Consti~ution of India; 

It i s  hereby enacted i n  the Twen~y-rtlrh Year of the Republic or India, 

by the Legislature of West Bengal, as rollows:- 

1. ( 1 )  This Act may be called the Wcsl Bengal Cornprehensivc short titie. 

Area Dcvelopmenl Act, 1974. cxtcnl and 
conlnlcncc- 

(2) It  extends ro Ihc whole of West Bengal. rnenr. 

(3) 11 shall come into ?force on such date or dates as rhc Slatc 

Government may, by notification in the Oficial Gazefte, appoinl and 

different dales may be appointed Cor different provisions of this Act or 

for different areas. 

2. In this Act, unless there is anyrhing repugnant in [he subjccr or Dcfinitionq. 

conlext,- 

(a) "ngricul turd productian" includcs production of agriculrure, 

horticulture, pisciculture, forcslry, sericul~ure, bee-kccping, 

dairy farming, piggery and poulrry farming and also includes 

such olher types of production as are ancillary or incidcntal 

[hereto and as [he Slale Govcmment may, by notification 

in the Oficial Guzelre, specify sls agriculruraI praduction; 

'For Statcrncnl oi  Objeck and Rcnsons, scc rhc Calcurra Gn:erre. Er~morJi~rory. Pwt 

IV. of t t~c I91h March, 1974. pages 568-569; Tor rhc Rcpon of thc Sclccl Commirlcc. scz 
thc Report of that Cornnii~tcc submitted belorc lhc \Ycrt Bcngal bgislalurc on thc 
l8ih April, 1974. 

- T h i s  Acl c m c  into forcc on thc 15th Scplcrnbcr. 1975. vide notilicnlion No. 8475- 
CADPIIA-7?.5. datcd Ihc 301h Augusl, 1975, published in rhc Cnlcrrtru Goierre. 
Errruurdir~ary, Pan I .  
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711c Wcsf Borgol Co~tr l~re/rer~si~~c Area Dcve/op~~ler~l Acr, 1974. 

[Wcsl Ben. Act 

(Sec[io~r.~ -7-6. ) 
I 

(b) "Corporalion" means the Wcst BengslI Comprehcnsive Area 

Dcvelopment Corporation estaWishcd undcr sub-scciion ( l )  
of seclion 3; 

(c) "culrivator" means a person cngazcd in agricultural 

productiorl either in  he capacity of an owner or a lzssee or 

a bt~rgndur or a labourer; 

(d) "notified arca" mcans an area notified under sub-section (2) 

of section 15; 

(c) "prescribed" mems prescribed by rulcs ~nadc by the Stntc 

Government undcr this Act; 

(f) "projecl" includcs scheme or schemes undcrtakcn within a 

nolified arca for the purpose of FuIi7lling ~ h c  objects referred 

10 in section 8: 

(g) "regulalions" Incans regulalions made by the Corporation 

under his Act. 

3. [ I )  Thc Stale Govcrnmcnt shnll. as soon as 111ay be afrer the 

cornmenccmenL OF this Act, by a notificnrio~~ in Ihe Omcia1 Gazerre, 

establish for [he Slate of West BengaI a Corporalion to be called  he Wcst 

Bengal Comprehensive Area Development Corporatinn. 

(2) The Corporalion shall be a body corponte having perpetual 

succession and a common seal and may by  he said name sue or be sued. 

4. (1) The Corporalion shall consist of a Choirman, a Vice- 

Chaimian. and such number of other members no1 excceding thrity as 

the State Government may think fit  to appoint. 

(2) The term of office of, and lhc manncr OF filling casual vacancies 

among, [he members oTlhe Corponlion shall be such as may k prescribed. 

5. The Slate Government may rernovl: from offrcc any rnen~ber of 

the Corpontion who has, in the opinion of the Slate Governmenl, so 

abused his posilion as lo render his con~inuance in office as 3 nltmber 

of rtle Cu~purarion derrimenral lo Ihc interests of the Corporition. 

6. (1) The Slate Govemmenr shall, subject to such lcrrns and 

condilions ns may be prescribed, appoint a rncinbcr of the Corporilrior~ 

to be rhe Executive Vice-chairman of h e  Corporation who s11aIl be its 

Chief Ereculivc Oficcr. 

(2) The Exccutivc Vicc-Chain~~iln sl~all  exercise such powcrs and 

perform such duties as may be nrovided hv rrwl ln~innr  
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Tlze Wesr B e r ~ ~ a l  Cu~lrprchct~sive Area De~~loprncnr A cr, 1974. 101 

XXXIX of 1974.1 

(Secrions 7-10.) 

I 

7. Subject lo such terms and conditions as may be provided by Officcrs~nd 
ulhcr 

regulalions, the Corporation may appoiut sucll officers and orher cmplo).cc.c 

employees i t  considers necessary for llle purpose of carrying OUI the ~ r t h ~  
Curpnmrion. 

provisions of this ACI: 

Provided that no person whosc honorarium or rnaxitnu tn salary exceeds 

Fifieen hundred rupees per montll shall be appointed by the Corporation 

except wilh the previous approval of the Slate Government. 

8. '(1) The Corporarion shall be responsible for dmwing up and ObjctLrnT 
I hc 

implementition of projccrs for comprehensive development of selected Corporaliun. 
areas in tllc Srn~e with a view to increuing agricul~unl produclion and 

cnsuring maximum benefils of  such production lo the cultivutors. 

'(2) Thc Corporalion shalI be deemed lo be an agriculturist for ihe 

purpose of any Inw for   he lime being in force in  the State of West 

Bcngal. 

9. The Corpordion shall, Tor thc purpose of cnny ing o u ~  iu funcdons P O S Y L . ~  

under (his Act, huvc thc following powers. namely:- the 
Corponlion. 

(a) to acquire. hold and disposc DC movzlblc and imn~ovablc 

property; 

(b) to incur expenditure in the discharge of its iunc~ions under 

this Act; 

(c) lo borrow money with or without interest subject to such 
terms and conditions as may bc prescribed, and ror lhat 

purpose plcdgc. hypolhccn~c or mortgage any of its asseu: 

(d) lo advance loans on such lerms and conditions as may be 

prescribed; 

(c) to wrile off loans subject to such condilions as may be 

prescribed; 

If) to enter into or pcrfornl such contracts as may bc necessary 

for  he performance of its dutics and the cxcrcisc of its 

powers under this Act. 

LO. ( i )  Thc Corporarion shalI meet ar;uch times and ar such places Mcc!ings of 

and observe such rules of procedure in regard lo the transaction of F&ralion4 
busincss ar its mcclings as may be provided by regulations. 

(2) The first meeting of t11e Corporation shall be held in accordance 
wilh such pracedure as may be prescribed. 

'Sccrion S was re-numkrcd ;ls sub-wclion ( I )  or this scclion and afrcr sub-scclion (1) 
a< $0 rc-~iurnhcrcd. s u b - r c ~ i o n  (2) ~ v . u  addcd by s. 2 or  lhc \Vcsr Bcngal Comprehcnsivc 
* - -  R .. . I  . - 4  I S  .-. ... I ....... r r .. ~ n e n  r t t r  -... 1 1 - . .  .- 1'11 ..r ~ n v n \  
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[West Den. Act 

11. Thc Corporalion may, by resolurion, consritute diffircn~ 
con~mitlees consisting 01 such number of persons no1 excecdi~~g five, on 

such [ems and condidons and For such purposes in connecrion wirh 

execution of any scheme or schemes. as may be spccificd in ihe resolulion. 

12. The Stale Government may, from time 10 time, nlakc granrs and 

advance loans to, 2nd acr 32 a gu3rilnlor for loons l o  bc obtained by, the 

Corporalion For the purposes of this Act 011 such lcrnls and condi~ions 

as the Stare Government lnay derermine in each case. 

13. ( 1 )  The Corporalion shall constilule for each dislric~ a District 

Comprehensive Area Development Council (hereinaflcr rercrred l o  as 

rhc Council) wirh rl V ~ C W  la aiding and advising the Corponlion with 
rcgard to [he projects underlaken in  he disrrict. 

'(2) The Council shall consist of the foIIo\ving persons:- - 
( i )  r he Sablrr~dI~ ipnri a11d the Snhrrkori Snbl~(~dl~ipr i~ i  OF Lhe 

Zillu Parishad; 

(ii) the Sob/raporis and the Sahaknsi Snbl~upatir of [he 

Patlciruyar Srr~rliris willlin the notificd area; 

( i i i )  members of the Zillrr Parisliud clec~ed thcrc~o from  he 

consliluencics comprising ~ h c  nolified area; 

(iv) [he Dislrici Magistnrc; 

(v) the Additional District Magistnlcs; 

{vi) the Subdivisional Officers and the Block Devcloprncnt 
flfficers having jurisdiction over thc notified arm; 

(vii) the Assislanr RegisrmrorCo-apenlive Socieljcs within rhc 

noli fied area; 

(viii) [he district IcveI olficers of fishery, industries centre, animal 

husbandry, kl~orli, sericulture, West Bengal Slate Hecrricity 

Board and Irrigarion and Walcnuays Department and such 

oher district Icvel officers as €he Corporalion may deem 

fit [o appoint; 

(ix) thc Dis~rict Agriuulturi~l Officer 0; Ihe Principal Agriculrunl 

Officcr or the Projrct Execuiivt Officer. as the case my 

be; 

(x) the District Panchayar Officer; 

(xi) [he Special Ofticcr for planning and development of [lie 
districr; 

'Sub-stcrion (2) rv.u hubsliluled Tor rhc original S U ~ - S C F I ~ O ~ ~  by S. 3(a) of I ~ C  WCSI 
Acrlgrl Comprcl~cnsive Area Dcvclo;r~ncnr (Alnendlncnr) Acl. 1980 (iVr-51 Rcn. ACL VlI 
ul 19331. 
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T f ~ e  Wesr Bengol Cotriprehensive Area Devefopr~ent Acr, 1974. 

(xii) [he Project Direcrars or the Orficer-in-charge of the projects 

undenaken in the dis(ric[: 

(xiii) one represenln~ive of a leading bank opcrnting a1 the projcc~ 

level; 

( ~ i v )  onc representative of a leading bank open1 ing nt rhe district 

level; 

(xv) representatives or farnlers' scrvice co-openrivc societies 

within he  notified area; 

(xvi) members of the West Bengal Lcgislacive Assembly elected 

therelo from rhe constituencies comprising the notified 

area; and 

(xvii) such other persons as may be nominated by the Corporation. 

(3) 'IThe Sahl~adlripari of the Zillrr Parislrad shall be h e  Chairman 

of the Council and [he Council shall meet] at such times and o~ such 

places and shall obscme such rulcs of procedure in regard lo  rans sac lion 
of business a[ its mccrings as may be provided by regula[ions. 

14. (1)  The Corporation shall, with the previous approval of the 

Slate Government, select the m a  where any project is to be underlaken 

and shall submit to the Srare Govemmcnl for its approval the padiculnrs 

of such project logcrher with thc financial implicarions. 

(2) The particulars of a project referred to in sub-section ( I )  may 

include the existing as well as future provisior~s relaling to such infra- 

structure and other racilities a roads, drainage. blrndlu, major and minor 
irrigation, elcctrici~y. warehouses, cold r;ronges, provision ofaiaff quarters, 

approved centres of markcring, extension, education and [raining 

programmes, development of co-operatives, etc. 

15. ( 1 )  The Statc Government may approve eilhcr wirh or wirhour 

modifica~ion, or may refuse to approve, my project submiticd to i~ under 

scction 14. 

(2) Whenever the SVitc Government approves any project under 

sub-section (11, it shall publish a no[ification in ~ h c  Oflcial Gnzerre, 

specifying the arcn in which [he project shall be implemented. 

16. (1) For each project there shall be a Projccl Direclor and an 

Advisory Board lo be appoinled by lhe Corporation. 

'The words wirhin thc s q u m  bnckets tc rc  subslirured Tor rhc words 'Thc Council 
shall havc a Chairman io bc clccled from anmngsl rhe mcnibcrs of Ihe Council and ir shall 
mf-cc by s. 3[b) orfhc +ppdhnprthen?ivc Arca Dcvclopmcnr (hmcndrnenr) Act. 

Frojcc~s and 
ILF conrcnrs. 

Powcr or the 
Slole 
Govcmmcnr 
LO sancrion 
or reject a 
projtci. 

PrujccL 
Dircclor and 
Advisory 
B o d .  
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The Wesf Bertgal Co~r~prelre~rsive Area Developr~enr Acr, 1974. 

[R'wt Ben. Act 

L(2) An Advisaq Board shalI consisl of such number of pcrsons 

belonging to h e  following categories as may be determined by rhc 
Corporir~ion:- 

(j) Sabltapalis, Sahakari Sablropi~is of the Parlckayal Srlrrtiris 

rvirhin rhe notified area; 

(ji) Prad/~arls or [he Grattl Pnr~cl~ayars wi~hin  Ihe notified area; 

(iii) mcmbers of 111e Zilla Purislrad eIecred thcrelo from [he 

conslirucncics comprising thr: nniifierl area or any part 

t hercof; 

(iv) members of the West Rengsl Legislative Asscrnbly clected 

lhereto rmrn the consti~ucncies comprising the nolifred 

area or any part thereat 

Provided lhnt i f  any such manber is a Minis~er-in- 

charge of a depanmenl of the Stnre Govcrnrnont, hc mny 

bereprcsen~ed on 111e Advisory Bmrd rhrwgh his nomince; 

(v) Block Developnlent Officers having jurisdic~ion uvcr the 

nolified arca; 

(vi) Subdivisionfil Officers having jurisiliclion over rht: notincd 
area; 

(vii) onc repmsentnrivc cucll from rl~e farmers' co-operalive 

societies within Ihe no~ificd area; 

(viii) one rcprcscn~utive of a lcading bank within the nolilicd 

area: 

(ix) hc Assisia~~t Regislrar of Co-opcralive Socieries within the 
notified area; 

(x) six co-opted members, including four f rom the  caregorim 
of- 

(a] marginal farmers, 

(b) smaIl farmers, 

(c)  labourers, 

(d) share croppers; 

(xi) such other persons as the Corporation may deem f i r  to 

appoinl. 

( 3 )  The powcrs and funclions OF the Advisoq Board and lilt: r e m s  

and conditions of service of [he Project Djreclor shall: be such as may 

be provided by regulations. 
--- 

'Sub+sccliun (2 )  rvw substilu~cJ Tor thc original sub~ccficin b s. 4(a) of rhc Wcs~ 
Bcn6:~I Comgnherrsive Arc= Ocvtlapmcrrl (Ao~cndnrfat] Act. I 9 d ( W c 5 1  Ben. ACI MI 
01 19SO). 
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Tlre West Bellgal ConlpreAerrsive Area Devclopmo~r Acr, 1974. 

'(4) The Sabhal~aii of the Parrcllayat Satlliri within the no! ificd arca 

shall be the Chairman oflhe Advisory Board. If  there are more than onc 

sucli Sflblrapoti in rhe Advisory Board, each such Srrbltapari shall bc rhc 
Chairman of the Advisory Board in succession for such period and in 

such manner as may be delemined by the Advisory Board. 

Explu~r~tion. -For the purposes of this section,- 

(a) a margin31 iarrncr mcnns n pcrson w110 owns land measuring 

not more than one hcctarc, i ~ n d  

@) a small farmer means n person who owns land measuring 

morc than one hectare but less ~han Iwo hec~ares. 

17. Subject to the provisions of any regularions or any directions 

given by the Corpomtion, the Project Director shall be in ovcrall and 

immediare charge or impternentalion of any project approved by the 

Stale Govemmcnt undcr sub-scction ( 1 )  of sec~ion 15. 

18. On a nolification under sub-seclion (2 )  of section 15 being 

published in the 0flcial Gazelle, it shall be [he duly or each cultiva~or- 

(I) lo follow the directions of thc Project Direcror with regard 

to [he following ma!rers, namely:- 

(i) the manner in which cuItivalion i s  to be camed out; 

(ii) the crops which are lo be raiscd and the rolation of 

such corps; 

(iii) the manner of carrying on any other agricultunl 

production; 

(iv) (he application and use of various inputs for 
agricultural pmduction such as, secds, pesticides, 

manures, ferrilisers, fingerlings, foddcr, poultry feed, 
and such orher items as may be provided by, 

regulations; 

(v) provision Tor field channels for carrying water for 

purposes of imigation; 

(vi) provision lor drainage; 

(vii) localion of wells, tube-wells, pumps and orher sources 

of irrigation; 

(viii) crcction and removal of fences over lands: 

(ix) provision of pastures; and 

(x) such other malrers as may be provided by regulations: 

Functions t rT  

thc Projccr 
Diwuror. 

qucnccs of a I 
norificarion 
undcr ! 
scclion 15. 

'Sub-scclion (4) yas  inscncd by s. 4fi) oJ the Wcsl Bcngal Cornprchcnsivc Arc:! 
r. ,. . ,. .. . . , f i m m  , 0 3 0  . . ...- F .---. 
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Tlrc Wcsr Uerigcll Conrpreherrsive Area De~~eioprrterrt Acf, 1974. 

[West Bcn. Act 

(2) to submit returns wilhin such timc and in such manner ns 

may bc provided by regularions conraining a truc and accu~lre  

stalement regarding lhe following matters. namely:- 

(i) area of land cultivared by him, [he clrc;sifica[ion of 

such land, his inleresl therein and incumbnnces on 

suct~ land, if any; 

(ii) thc nature and quantity of agricullurd producBon raised 
by him; 

(iii) any olher mnrrer which may be provided by regulations. 

Corporalion 
to ;LC1 as CO- 

ordinalor. 

19. The Stale Government shall, for carry ins out the purposes ofthis 

Xcl. have powers lo issue such directions as may be necessary with a 
view to co-ordinaling and inregrating ~hl: acliviiies of such agencies as 

the West Bengd Minor Irrigalion Corporalion, the R u n l  Eleclrificadon 

Corpornrion, t he Ferlil izer Corporarion and the Agro-lndustrics 

Corporatiou and any olher Corpontion constituted undcr an): law for rhc 
t~me bcing in force. 

t o m s  10 20. ( I )  The Projecl Direcror shall nrrange Tor giving such loans ro 
culfiva~ors. 

(he cul~ivntors 3s may bc considcrcd necessary for the purpose of 

augmenting ogriculiurul production. 

(2) The Projcct Director may act ns an agcnt of any bank or o ~ h e r  

financial institulion in rhc rnalrcr of disvibuirun of luan or as an agenL 

of [he cul[ivator in [he marter of obtaining such loan and he may also 

act as an agent for recovery of loan due lrom the cultivators. 

(3) Any loan advanced to a culrivator under [his seclion including 

any interest chargeable thereon shall bc the first chargc on llleccop raiscd 

or on the ourput of any other ngricul~ural produclion carried on by [he 

culdvator as well x? on any other property acquired by him 111rough such 
loan. 

(4) Any loan advanced by or through [he Proicct Director iccluding 

the interest chargeable thercon shall be recoverable as a public dcmand Bcn. Act 111 
. 

urtder tile Bengal Public Dcmands Recovery Acl, 1913. of 1913. 

Conirilurion 
or ae br 21. In each notified area there shall be one or more Debt Seltlcment 
Scr~kmcnl Boards to be established undcr sub-section (1 ) of wction 3 of lIle Bengal Ben. Act VII 
Bnards. 

Agricultunl Uebrors Act, 1936, rvhich shall serrlc all ourstanding debrs 1936. 

in accordaoce with the provisions of the said Act no~~vithstanding [hat 
any such deb! had &en inmrwrl :)her IF*  fir^^ / I , I~ .  nf r.lnr.--- 1nAn 
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Tlrc \Vest Bellgal Cott~prclretrsiv~ Area Developnzet~r Acr, 1974. 

XXXIX of 1974.1 

Wcsr Ben. .. 22. Nolwithstanding nnylhing to the contnry con rained i n  the Wesl ~ ~ O ~ ~ ~ f  

Ac1 xxxt" 
of 1972. Bengal Agticullural Produce Markcring (Regulation) Acl, 1972- 

(1) in each notified nren- 

(i) thc Project Direclor may arrange for scrdng up 
markcling centres, equipped wilh warehouse and such 

othcr Ficili ties including processing as may bc rcquircd 
Tor profitable disposal of any agriculrural productian, 

and 

( i i )  every cullivator shall, wirh a view ro discharging any 

af tiis liabilities referred to in clause (?), deposit in the 

warehouses such quilnlity of agricultural produclion a% 

may be direcred by thc Project Director; 

(2) t l~e  Projec~ Direclor shall sell or cause 10 be sold the 

agricultuml production deposited by a cultivator under 

clause (1) and pay to him the price thereof afrer deducting 

therefrom- 

(i) such markering fee. storage and service charges not 

exceeding six yercear. of the markct value of [he gross 

apticulturnl produc~ion obtained by him LS may be 

prescribed, 

(ii) Ihe amount of any loan or advance iogrther with interest 

hereon as may be found due agajnn him, and 

(iii) Ihe amount of any debt found due againsr him by the 

Debt SelrIcmcnt Board under section 21. 

23. (1) Notwirhsranding anything contained in section 22, rhere seningupor 

shall bc one or more Dhar~tragolas to be sct up by the Project Director D1ta"ll"~alm 

in such manncr as may be provided by regulations in which shall be 

stored a11 items of agricultural production received horn the cultivators 
as voluntary conllibution together wilh all oher recciprs rererrcd lo in 

seclion 24. 

(2) The Project Director may advance loan of any item of agdcul1ur;ll 

production from such Dl~ur~~rugolas 10 pcrsons in  distress residing wirhin 

Ihe norilied area subject to such terms and conditions as may be provided 

by reguladons. 

24. Nolwithsranding anylhing conrained in  he West Bengal P O , W ~ S O ~  

Uiilisation of Land Tor Production of Food Crops Act. 1969. the Projecc gcrc',2? 
Director shall have all the powers of a Collecror undcr 1hc said Acl and under wcsl 
the sharc due to [be Collec~or amounting to len per Lett!. of L ~ C  gross 

product of any land requisi~ioncd under [hat Act within a notified arc8 

shall bc deposited in the Dhan~lagola set up under sub-secrion (1) of 
r n r k : n n  17 
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Silqc or 
crdp 
bcrwccn 
owncr and 
hrsodor. 

Fund u l  rhc 
Corpon~iun. 

Tl~lc West Belgnl Ca~tlprclien.riv~ Arm L>e~~clopr~re)lr Act. 1974. 

[ W s t  Dcn. Act : 

25. Wherc any land is cultivnccd by a bogcctlflr, sllaring of  the crop 

betwccn an owner and a burgorfar shall be accnrrling ID thc provisions W r s ~  BCII. 

of the Wesl Bengal Land Reforms Acr, 1955. 
Aur X or 
1956. 

26. Thc Corporalion may by order delegate to the Project Dircclor 

such of jrs powers ,and functions ;IS i t  cnnsiders necess.uy or expcdien~. 

27. (1) If any culrivator defauIls in following any of [he direclions 

referrcd to in sub-seclion ( I )  of section 18 or in submilling any of the 

rclurns rcferred in in sub-scclion (2) of that secrion or in deposiling thc 

required quanlity of agricultural production rcferred to in clausc (1) of 

seclion 22. h c  Projecl Direcror shaII bring to Lhc notice of the cullivator 

the nature of dcfslull ~ n a d e  by him and shall also direcr him to fulfil his 
ohligalions within such period as may bc prescribcd. 

(2) If  the culiivalor does no1 camply with the dirccrions issued by 

the Project Direclor under sub-sec~ion (1). n Board consisring of  such i 

number of persons no[ exceeding five lo be appoinled by lhc Srxe I 

Governmcn~ in this behalf, upon complaint msdc to it by \he Project \ 

Direclor, may, in such manner as may be prescribed and aflcr giving the I 
cultivator an opportunily lo show cause against ~ h c  action proposed lo 

I 

be taken, inipose upon h i m  u fine nor excccding f ive hundrcd rupecs, \ ! 
and where the breach is a continuing one it further line not exceeding 

twenty-five rupees Tor each day during which the breach continues and 

such fine if not duly paid shall be recoverabIe as a public demand under Dcn. Act 111 

[he Bengill Public Demands Recovery Acl, 1913. of 1913. 

(3) Any person aggrieved by an order passed by the Board under 
sub-scction (2) may appeal to [he Collec~or of the district within such 

time and in such nlanncr rts may be prescribed and thc order passed by 

~ h c  Collccror upon such appeal shall bc final. 

28. (1) The Corporalion shall have a fund [o be called lhe West 

Bengal Comprehensive Area Development Corporalion Fund to which 
shall he crcdited- 

(a) all moneys received from thc Sralc Government as gnnls 

and loans advanced under scction 12; 

(b) all moneys borrowed by the Corporation under clnuse (c) 

of section 9; 

(c) all markcling fees, storage and service charges rcalised 

under sub.clause (i) of clause (2) of seclion 22; 

( d )  any othcr receipb. 

(2) The fund shall vcsl in the Corporalion and shall be under ils 

cnnlm) nnrl rh7)) h~ h ~ l r J  ;n r n r v L t  rnr ILA ...-r.rr--. - C  .1.: r -. 
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(3) All mancys bclonging to [he Corpornriorl shall be deposited in 

such custody und in such mantier as the Slam Govcrnrnenl may. by 

specinl or gzneral order, direct. 

(4) The accounls of thc Corporation shall bc operated either join~ly 

or severally as [he Corporation may direct by ordcr made in [his behaIf, 

by the Executive Vice-chairman and such orhcr officer or officers of 

thr Corporation as i~ may nuthorise. 

29. (1) The Corporalion shall in cach year. by such dalc and in  such Budgcl. 

form as may be prescribed, prepare a budget esrimate showing the 

nnlicipatcd income and expendilurc of [he Corporation lor the nexl 

linar~cial year u weIl as a reviscd cstimale showing thc income and 

expendilurc of the Corporalion for [he current financial year and shall 

submil to the Slatc Govcrnrnent a copy each of such budgel estimarc and 

rcvised eslirnate wirhin such time as may be prcscrihed. 

(2) The Stale Governrnenr may eithcr approve or modiry within such 

lime and in such manner as may bc prescribed the budgcl csriniare and 

llie revised estirnarc. 

30. Nu expenditure shall bc incurred by the Corpor~tion From its Rcsrric[inn 

fund exccpl For [he purposes of this Act, and unless such expendilurc ~~~ndi,.m, 
is pmvidctl for in the budget es~imalc, or the revised estirn;lte as the case 

may be. 

31. (1) The nccounls of the Corporation shall be mainrained and an ACCOU~IS 

annual swemenl of accounts prepared in such iornl and in such manner "" 
w may be prescribed. 

(2) The accounrs of the Corporation shall be audi~ed annually by nn 

auditor appointed by the Slate Government. 

(3) On receip~ of the nudilor's repon, [he Corporition shall forward 
the samc along wilh the nudilcd accounts to the Stale Government, aod 

the Sratc Government may issue such directions a5 it thinks fit in relalion 

lo such report and accounls, and the Corporalion shall comply with such 

dircclions. 

32. Whenever the Coiparfirion is  OF opinion that the minimum rale Fixing 

or nlcs of wages payable to any class of agricullunl labobouren ought ~~~~~ 
to be fixed or revised !lie Corporation shall make a reicrcncc in ihis ogricu~run~ 

behalf lo [he State Government and Ihe State Government shall rake such '"burerh 

steps as may be necessary in order to f ix  or revise such wagcs in 

I I or 194s. accordance wirh Lhe provisions of [be Minimum Wages Acl, 1948: 

Provided that lhe rate or rales OF wages payabIc Lo any class of 

agricultural labourers may, if the Corporation so [hinks El, bc higher than 
.I... ... :..: - - -  --.IF. 3 .. - 1 .  . 11 . I .  . -7 7 

. . , * a -  
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33. No~withs~nnding anyrhing to the contrdry contained in the West IVtQ Ben. 
Acr X or 

Bengal Land Reforms Act. 1955, thc Regislering Officer shall not acccpt 1956. 

lor regislralion any insrrun~cnt for a:msfer of [he holding aT n raiyar or 

a shire or porlion thereof within rllz area notified under sub-seaion (2) 

of scc~ion 15, unless there is tendered along with i t  a notice giving the 

particulurs of rhe ~ransfer in [he prescribed form for lr.nsrnission to  he 
Corporalion. 

34. The members of the Coryorntion and of ll~c CounciI and persons 

in thc service of the Corporation shall bc deemed to be public servanls 

wilhin the meaning OF seclior~ 21 of Ihc Indian PcnaI Code. 45 of 1860. 

35. No suit, prosecution or other legal proceeding whatsoever shall 
l i ~  againsr any person rot anything in good faith done or inlended 10 be 

done under this Act. 

36. I f  any difficulty arises in giving effecl to the provisions of [his 

Acl. rhc Slate Governmen1 may make such order or do such ~hing, not 
in consist en^ with thc provisions of this Act. as appears to i t  to be 

necessary or expedicni for removing the difficully. 

37. (1) The State Govcrnmen~ may, by no~ificarion in the Oficiol 

Gnzerte, make rules for carrying out the purposes of this Act. 

(2) Wilhout prejudice to the gencraliry of [he foregaing power such 

rulcs may provide for all or any of the following maucrs, namely:- 

(a) the term of office of. and lhe manner of filling casual 

vacancies among, the members of  he Corporation refcmd 
to in sub-section (2) of seciion 4; 

(b) the [ems and condilions of service of the Execulive Vice- 

Chairn~an referred to in sub-section ( 1 )  of seclion 6; 

(c) [he conditions subjcct to which officers and other employees 
of the Corporation are to be appointed under section 7; 

(d) [he terms and conditions subjecl to which the Corporation 

may borrow money, advance loans or write off loans under 

cIauses (c), (d) arid (e) of section 9; 

(c) the procedure in connection with the first mecting of the 
Corporation referred to in sub-section (2) of section 10; 

(r) the rnlcs ofmxkcting fee, slordge and service charges under 

sub-clause (i) of cIause (2) of seclion 22; 

(g) h e  period within which obligations are 10 be fulfilled referred 

lo in sub-section (1). thc manner of hearing objections 

referred to in sub-section (21, and (he time nnd rnanncr of 
Elin,, *""oql ,,.,A,,- ",<h PA*+:-- !--I\ ...- -7- 
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(h) thc dale by which and fhe form in which a budgct estimate 

and a revised eslimntc shall be prepared and the time within 

which such budgel cstimate and rcvised eslimare shall be 

submitted to he Slarc Government under sub-section (I),  

and thc time within which and [he manner in which the State 

Govcrnmenr may approve or modify such budget estimate 
and rcvised estimatc under sub-scction (31, of section 29; 

(i) the form and manner in which the annual sratemcnt of 

accounls shall be prepared under sub-section (1) of section 

31; 

(j) any other matler which may be, or is required to be, 
prescribed. 

38. ( I) The Corporalion may, rvirh the previous sanclion of the Stale Rcgulalions. 

Governmenl, make regulations not inconsislcnt wilt1 this Act and Lhe 

rules made thereunder For thc administrarion of the afrairs of the 

Cnrpondon. 
(2) Wirhout prejudice to the generality of the foicgoing power, such 

regulations m;ly providc for all or any of Ihc following mortcrs. namely:-- 

(a) powers lo be exercised and duues lo be perfomcd by  he 
Excculive Vice-chairman of Lhe Corpontion refcrred to in 

sub-section (2) of scction 6: 

0) the terms and conditions of service of 1Ile officers and other 

employees of the C o r p o n ~ o n  appointed undcr section 7; 

(c)  place, time and number of rneelings of the Corporation and 

the rules of procedure to be followed ai such meetings 

rcferred to in sub-secrion (I)  of section 10; 

(d) place, time and number of  neel lings of the District 

Cornprehcnsive Area Dcvclopment Councils and the rules 

of procedure to be followcd at such meetings referred to in  

sub-seclion (3) of seclion 13; 

(c) powers and functions of !he Advisory Board and [he lerrns 

and conditions of service of the Project Director referred ro 
in  sub-section (3) of secdon 16; 

(0 conditions subject io which the Projecl Director shall 

discharge his functions undcr section 17; 

(g) otherirems referredtoinsub-clause(iv),andmanersreferreJ 

lo in sub-clause (x), of clause (1) of section 18, regarding 

which Ihc Project Direcror may issuc directions; 

(h) timc within which and manner in which a mum is to be . . .  . . - - 
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(i) manner in which Dhannagolns are 10 be set up under sub- 

section ( I ) ,  and h e  terms :~nd condirions subject to which 

loan of any item of ngricul~ural produclion i s  to be advanced 

under sub-section (2), of section 23; 

Cj) m y  othcr matter which may be, or is required lo be, provided 

by regulations. 

ACL 10 39. The provisions of this Act shall have effcct nolwilhsrnnding 
ovcrridc rhc 
pmvisions or anything lo contrary contained in any olher law or in any contract, 
olhcr laws, express or implied, or in any instrument and nohviths~anding any cuslom 

or usage to thc conlrary. 
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